08.10.2009 .

OA No. 76/2009 with MA 230/2009, 248/2009 and
296/2009 '

Mr. P.N. Jatti, Counsel for‘applicant.

‘Ms. Kavita Bhatl, Proxy counsel for :
- Mr. Kunal Rawat, Sr. Standing Counsel for

respondents.

Heard learned counsel for the partleé-.

For the reasons dictated separately, the OA is
~ disposed of. | '
| : fi ' /('
(M.L. CHAUHAN)
MEMBER (J)
AHQ
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IN THE CENTRAL ADMINISTRATI\(E TRIBUNAL
. ~ JAIPUR BENCH

Jalpur, this the os“' October, 2009

DRIGINAL APPLICATION NO. 76/20

- CORAM'

‘ '] HON'BLE MR. M.L. CHAUHAN JUDICIAL MEMBER

¢

R.J. Prasad son of Late Shri Ramlakhan by caste Kshatriya aged about
50 years, resident of Type 4/17, CPWD Colony, Nirman Vihar-l,

- Sector-II, Vidhyadhar' Nagar, Jaipur. Presently - working as Junior

_ Engmeer in the office of Director Monitoring and Appraisal,  Central
"Water Commission Kendriya Sadan Khan ‘A’ Room No. 107, Sector 10,

. - Vldhya Dhar Nagar, Jalpur

/

.....APPLICANT |

' (BY| fAdvocate Mr. P N. Jatti)

' VERSUS

" Union of India through the Secretary to the Goyernment of

India, Ministry of Water Resources, Shram Shaktl Bhawan
Raji-Marg, New Delhi.

Chalrman, Central Water Commisslon, Sewa Bhawan, R. K'

Puram, New Delhi.
Chief Engineer, Yamuna Basin Orgamsation, Central Water

- Commission, Kalindi Bhawan, Tara Cresant Road, Qutub ’

Institutlonal Area, New Delhi.’ _
Director Monitoring Appralsal, Central Water Commlsslon,
Kendrlya Sadan, Block ‘A, -Room No. 107, Sector 10

| 'Vidhyadhar Nagar, Jaipur

S ,'.;....-RESPONDENTS -

(By Advocate Ms. Kavita Bhati proxy to Mr Kunal Rawat- Sr. Standlng

>
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counsel)

OR o

The - applicant has. filed .this OA against the order dated_,,.v.. |

- 06. 02 2009 (Annexure A/1) vlde which he was transferred. from Jalpur.

to Khatauli and order dated 27 02.2009 (Annexure A/Z) whereby he.

o was relieved w.e. f 03 03 2009
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3.

respondents could not place the order passed by respondent no. 3 on .

passlng a reasoned and speaklng order It may be stated that the L

I

N

When the matter was listed on 02 03 2009 -this Trlbunal passed .

detalled order and stayed the operation of the lmpugned orders on

ground that the representation of the applicant appears to havev

been considered by Respondent No. 3 in the right perspectlve

Thereafter the said interim stay was continued from tlme to tlme

The respondents have ﬂled their reply In the reply, the"v

i record whereby the representation of the applicant was considered by'.

-

grievance of the applicant as hlghlighted by him. in his representation '

g was regarding his transfer in mid academic session, which may -

hamper the study of his children and secondly on the ground of illness A

- of hlS wnfe- Although the transfer of the applicant during mid academic

session does not survives but regardlng the grlevance of the appllcant

of his wife is available now the respondents have passed a detailed T

il

Thansfeine) he) B u

| " that he should be%plaee:ata place where medlcal facilitv for treatment_

I

order dated 27. 08 2009 (Annexure MA/1) in compllance of the order

passed by this Tribunal whlch order has been placed on record with

MA No 296/2009 filed by the appllcant &w the last part of this order,

it has been mentioned that the request of the applicant for retention at :

Jaipur cannot be aareed to However considering the personal

problems expressed by the appllcant and taklng a sympathetlc view,

. ;—h’is_

transfer can be considered for Mlddle Chambal Sub Divlsion, Kota

_ where a vacancy ln the grade exists, lf he opts for the same
' ‘0&/;5 - ; o e ;
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| 4 Learned counsei for the applicant submits that the apolicant is

' preoared to exercise this option pursuant to order dated 27 08. 2009

(Annexure MA/1) and such ODthl‘i shaii be exercrsed within a oeriod of ;

L three days from todav - -

o
4
i -
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'_5_5?;-: In View of this subsequent development the appropriate
" ,authority is- directed to pass fresh order thereby transferrmg the . h
. appiicant to Middle Chambai Sub Division Kota pursuant to option to -

) be exercised by him wuthin three days from today Till the appropriate

'Jl

order is not passed by the appropnate authority in the manner as

stated above the mterlm stay granted by thls Trlbunai vrde order _

.dated 02. 03 2009 : which was contmued from time to time shall

En operative The OAshali stand disposed of accordingly

-

:

6. . “JIn view of~the order pasSed in ‘the OA, no order is'required to he

passed in MISC Appiications nos 230/2009 248/2009 and 296/2009
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- Wthh are dlsposed ofaccordingiy L o ’
R @ {/

! - IR o _(M.L. CHAUHAN)
Lo L MEMBER (J)



